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SHRI M. S. SANJEEVI RAO: We have
already informed this august House that each
kit costs 128 dollars.

MR. CHAIRMAN: All right. Question No.
226. Shrimati Maimoona Sultan, Not here.
Mr. Narendra Singn.

Robberies in Delhi

*226. SHRIMATI MAIMOONA SUL-
TAN:

SHRI NARENDRA SINGH:

Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is fact that during the past
three months fthe law and order situation in the
capital has  deteriorated  considerably
especially in respect of robberies and
dacoities; and

(b) if so, what is the number of persons
who lost their lives in connection with the
incidents of robberies during the period and
what steps Government have taken to remedy
the situation?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI P.
VENKATASUBBAIAH): (a) and
(b) A statement is laid on the Table of the
House.

Statement

Compared to the previous 3 months viz.
May to July, 1983 when 8 cases of dacoity
and 51 cases of robberies were reported,
during the last 3 months viz. from August to
Octobe/ 1983, 3 cases of dacoity and 51 cases
of robberies were repor-to Delhi Police. As
such, there is no deterioration in this regard
during the last 3 months.

* The question was actually asked on fte
floor of the House by Shri Narendra Singh.
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One person lost his life in the incident of
robbery that took place on Rao Tula Ram
Marg on the 28th September, 1983,

To check such crimes, steps like armed
patrolling with walkie-talkie and wireless
setss, action against known criminals and bad
character under the various sections of law
including National Security Act, surprise
checking of vehicles to detect those involved
in commission of crime, strengthening of
surveillance over known criminals, posting of
police pickets and holding of inter-district
meetings with police officials of adjoining
States to ensure coordinated action and proper
collection of intelligence regarding criminals,
have been taken.
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SHRI P. VENKATASUBBAIAH: Sir,
there is definite evidence to indicate the in
volvement of extremists in 10 cases. Three of
these 10 cases have been filed as untraced and
the remaining 7 cases are under investigation,
out of which it has been possible for Delhi
Police to work out 3 cases with the arrest of 3
persons, one of whom was recently
apprehended by the Punjab Police. Non-
bailable warrants in respect of some other
extermists suspected to be involved in these
cases have bee.i issued. While in the earlier
cases crude country-made bombs were found
tot have been used, in respect of the recont
explosions at the two cinema houses and. at
the New Delh'i railway station there is
evidence of hand-grenades with Indian Army
markings having been used.

Sir, the second aspect of the terrorists
linkage is the movement of extremists ta
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Delhi. In order to deal with this, police
patrolling in Delhi has been intensified. It was
only through the efforts of one of the police
pickets put up for this purpose that a
suspected extremist was apprenhened' by the
Delhi Police on the 24th October, 1983,
during the Nirankari Samagam. Delhi Police
recovered one 32 calibre revolver, a country-
made pistol and 25 cartridges.
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SHRI P. VENKATASUBBAIAH: Sir in
order to keep np the public morale and
confidence, the Delhi Administration has
taken a number of steps. No.l, keeping in
view similar incidents of explosions in Punjab
and Chandigarh, a high level committee
comprising senior officers of Delhi 'oiice,
Chandigarh Police

SHRI P. C. SETHI: The question is about
robberies, not explosions.

MR. CHAIRMAN; I wa, also about to
intervene; it would widen the scope of the
question.

SHRI P. VENKATASUBBAIAH:
About robberies, the following steps have
been taken by the Delhi Police. Increased
police vigilance; intensive foot and mobile
patrolling including armed potrolling with
walkie-talkie sets and wireless fitted motor
cycles; action under the normal preventive
section of Cr. P. C. against bad characters and
criminals; continuous drives by the Special
Squads of the Districts to detect dacoits,
robbers and other bad character; by
developing the intelligence; surprise checking
of the vehicles to detect those involved in
commission of crimes; strengthening of
surveillance over known criminals;
organisation of Thekri Pehra and patrolling by
local residents and private Chowkidars in
coordination with police patrol pickets;
stepping up of externment proceedings and
action against criminals under the National
Security Act; inter-district meeting with
police officials of the other adjoining States.
In connection with marking security arrange-
ments for the Asian Games and the Non-
Aligned Summit Conference, certain so-
phisticated equipments were imported and the
same have added to the operational efficiency
of Delhi Police. The expenditure on Delhi
Police, which was Rs. 23 crores \, 1980-81,
has gone up to more than Rs. 45 crores during
the current financial year.
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About twi vears ago it started, Are
vou intending to change it?

SHRI P, C. SETHI: Sir, that question
does not arise out of this,
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MR. CHAIRMAN; Question No. 227.
Registration of Small Scale Units

*227. SHRI HARKISHAN SINGH
SURJEET;
SHRI SUKOMAL SEN:f
Will the Minister of INDUSTRY bo
pleased to state:
(a) whether it is , fact that Govem-ment
have decided to regularise all small-

fThe question was actually asked on the
floor of the House by Shri Sukomal Sen.



